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Threat to Farakka Barrage by
erosion of Ganga

4608. SHRI CHITTA BASU :
Will the Minister of IRRIGATION
be pleased to state

(a) whether the erosion of the
banks of the Ganga, has reached
and alarming stage now threatening
the Farakka barrage itsell ;

(b) whether this danger was
visualised in the report of Pritam
Singh Committee ;

(c) if so, whether certain steps
were recommended in the report;
and

(d) if so, details of the suggested
steps and actions taken thereon ?

THE MINISTER OF STATE
IN THE MINISTRY OF IRRIGA-
TION (SHRI Z. R. ANSARI) :
(a) In the recent past progressive
crosion has been noticed on the
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Left Bank of Ganga Upstream of
the Farakka Barrage. |

(b) and (c). Yes, Sir.

(d) The work of strengthening
of the Left Marginal Embankment
upto spurs 7 was taken over by
the Government of India from the -
Government of West Bengal in
June, 1980. Protective measures
required for the safety of barrage
complex and also for adequately
strengthening the left marginal em-
bankment and the spurs in this
reach has been taken.
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Monthly requirement and allot-
men:. of Edible Oil to States

4610. SHRIBALASAHEB VIKH
PATIL: Will the Minister of CIVIL
SUPPLIES be pleased to state :

(a) whether ~ Government  of
Maharashtra  has requested the
Central Government for increase
in the allotment of edible oils ;

(b) what are the details, its
monthly requirement and central
allotment of edible oils from Nove-
mber, 1981 to March, 1982 ;

(c) what are the details of
monthly allotment and requirement
of each State and Union Territory
of edible oil during the above period;

(d) the quantity and value
of imported edible oils and their
allotment of each State (month-

wise) from April 1981 to March 1982;

and

(e) what steps Government have
taken to meet the full requirements
of the States in this regard ?

THE DEPUTY MINISTER IN
THE MINISTRIES OF AGRI-
CULTURE AND RURAL DEVE-
LOPMET (KUMARI KAMLA
KUMARI) (a) and (b). The
Government of Maharashtra has
stated that its requirement of imported
edible  oils during the oil year
1981-82  (November 1981—October
1982) as 1,56,000 tonnes againsr
which at least 10,000 tonnes pet
month should be allotted.

Allotment of imported edible
oils to States is made every month
on the basis of a realistic assessment
of the States requiremen; its consump-
tion, pattern availability of indi-
genous  oils  within the State,
availability of imported edible
oils with the State Trading Corpora-.
tion, pace of lifting of oil allocated
earlier and such other factors.

On the basis ofthese considerations
during the oils year 1981-82, the
following quantities have been
allocated to Maharashtra so far :

tonnes
November 1981 . . 5000
December 1981 . : 4000
January 1982 ; . 3431
Febuary 1982 . : 3431
March 1982 . . 3431





